
 rive  Sugar  Undertakings

 SHRI  MOHD.  SHAFI.  QURESHI
 (Anantnag):  I  have  received  a
 letter  from  the  Lok  Sabha  Secreta-
 riat  stating  that  it  is  a  State  subject
 ang  that  it  cannot  be  permitted  to
 be  taken  up  under  rule  377,  But  the
 same  subject  hag  been  allowed  to  be
 taken  up  by  another  Member..

 MR.  DEPUTY-SPEAKER:  It  must
 have  been  put  in  a  different  form  to
 involve  the  Centre  also.  You  must

 be  very  careful  while  writing  the
 statement.

 SHRI  MOHD.  SHAFI  QURESHI:
 ‘The  only  difference  was  that  the  man
 was  killed,

 MR,  DEPUTY-SPEAKER:  Shri
 Bhanu  Pratap  Singh,

 et  रामधिलास  पसवान  (  हाजीपुर)  इसी
 सम्बन्ध  में  एक  व्यवस्था  का  प्रश्न है  t  77
 हम  लोग  यहां  पढ़ते  हैं  उस  का  मंत्री  महोदय  की  तरफ
 से  जवाब  नहीं  दिया  जाता  है  i  उस  पर  किसी  तरफ
 की  कार्यवाही  की  जाती  है  या  नहीं  ?

 MR,  DEPUTY-SPEAKER;:  I  am  not
 entertaining  any  more  point  of  order.

 I  have  calleq  Mr.  Bhanu  Pratap  Singh
 to  move  his  motion.

 1247  brs.

 SUGAR  UNDERTAKINGS  (TAKING
 OVER  OF  MANAGEMENT)  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  Sir,  I  beg  to
 move*:

 sev!
 “That  the  Bill  to  provide  fur  the
 emporary  taking  over,  in  the  pub-

 He  de  interest,  of  the  management  of
 gertain  sugar  undertakings  in  cer-

 \  in  circumstances,  be  taken  into
 consideration”

 ‘With  a  view  to  ensure  the  timely
 comrhencement  of  crushing  operations
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 for  the  current  sugar  year  1978-79,
 which  began  on  October,  i,  1978,  and
 to  ensure  the  clearance  of  the  accu-
 mutated  cane  arrears,  an  Ordinance
 was  promulgated  on  November  9,
 1978,  empowering  the  Central  Gov-
 etnment  to  take  over,  for  a  specified
 period,  in  the  public  interest,  manage-
 ment  of  defaulting  sugar  undertak-
 ings.  Th  Bill  before  the  House  is  to
 replace  the  Ordinance  and  I  move
 that  the  Bill  be  taken  up  for  consi-
 deration  by  the  House.

 Hon.  Members  may  recall  making
 of  a  policy  statement  by  my  colleague,
 Shri  Barnala,  on  August  10,  1378,  an-
 nouncing  the  Government’s  decision
 removing  controls  on  prices,  distribu-
 ticn  and  movement  of  sugar’  with
 effect  from  August  16,  1978.  The
 Government  had  taken  these  measures
 primarily  in  view  of  the  large  sugar
 availability  in  the  system,  recorg  pro-
 duction  of  about  65  lakh  tonnes  of
 sugar  in  ‘1977-78  season  and  the  need
 to  step  up  the  consumption  of  sugar
 further.  The  House  will  be  happy  to
 know  that  domestic  consumption  of
 sugar  in  the  sugar  year  that  has
 ended  on  September  30,  1978,  amoun-
 ted  to  44.9  lakh  tonnes  registering  an
 increase  of  nearly  20  per  cent  over
 the  previous  year,  This  is  a  record
 not  only  for  sugar  but  perhaps  for
 any  other  commodity  in  respect  of
 sharpest  increase  in  domestic  con-
 sumption  in  a  single  year.  The  sugar
 prices  have  also  been  ruling  at  very
 subdued  levels  since  the  decontro:  of
 sugar.  As  against  the  range  of  Rs,  3l0
 to  Rs,  355  per  quintal  for  free  sale
 sugar  immediately  prior  to  the  an-
 nouncement.  of  decontrol  of  sugar,
 they  have  come  down  to  a  level  of
 Rs.  26  to  Rs.  246  per  quintal  as  on
 November  25,  1978,  Domestic  con-
 sumption  of  sugar  is  also  slated  to
 rise  significantly  further  and  an  indi~
 cation  of  this  is  already  -  available
 from  the  situation  that  has:  obtained
 since  ‘decéntrol,  In  the  first  two  full
 months  after  décontrol,  namely,  Sep-
 tember  and  October,  ‘1978  domestic
 consumption  was  of  the  order  of
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 9.7.lakh  tonnes  as  against  7.2  lakh  ton-
 ves  in  the  corresponding  period  last
 year...

 ‘AYongside  these  favoursble  factors,
 ‘thefé  was  also  a  disquieting  trend  of
 mhounting  increase  in  the  arrears  of

 cane  prices  despite  the  efforts  of  the
 Goverment  to  liberalise  the  avail-
 ability  and  terms  of  bank  credit,  The
 arrears  of  cane  price  for  ‘1977-78,
 sugar  season,  ag  at  the  begining  of
 the  1978-79,  sugar  season  on  October,
 I,  £978,  amounted  to  over  Rs,  58  crores.

 This  constituteg  6.7  per  cent  of  the
 price  due  for  the  cane  purchased  in
 the  last  sugar  season  and  as  agginst
 the  level  of  2.5  per  cent  due  in  the
 corresponding  periog  in  the  previous
 year.  As  at  the  beginning of  November,  1978,  the  arrears  have
 come.  down  somewhat  to  Rs,  46.56

 ‘crores,  hut  still  the  Government  con-
 sider  them  to  be  very  high  necessi-
 tating  early  clearnace.

 Follow  up  action  under  the  Ordi-
 nance  has  already  been  initiated.

 The  Rules  thereunder  have  been
 issued  on  November  13,  978  and
 also  laid  on  the  Table  of  the  House.
 Notices  have  already  been  issued  to
 360  sugar  undertakings  to  show
 Cause  as  to  why  their  management should  not  be  taken  over  by  the
 Central  Government  under  the  Ordi- nance.  Of  these  20  have  been  co- vered  by  notices  under  the  criterion ‘of  delayed  start  and  6  in  respect  of cane  arrears  while  34  undertakings ‘are  covered  by  both  the  criteria.

 From  what  I  have  Stated,  it  will be  seen,  that-the  Bill.  seeks  te  protect the  interests  of  the  consuming  pub- lic,  as  also  the  sugarcane  growers
 and  to,  maintain  production  and
 avanability  of  sugar,  which  is  an  es- fential  ‘commodity.  As  such  4  com- mend  the  Bill  for  the  consideration

 of.  the.  House  and  -its..garly  pasaing.
 MR:  DEPUTY  SPEAKER:  Matton

 moved:  ko  द  -  : WN  eos  ee JNTbat  the  Bill  to  provide:  for  the
 ‘taking  ove?,

 in  the  -pub- ks  Kap  fet

 lic  interest,  of  the  management  of
 certain  sugar  undertakings  in  cer-
 tain  circumstances,  be  taken  into
 consideration.”

 SHRI  VINAYAK  PRASAD  YA-
 DAV  (Saharsa):  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion

 thereon  by  the  3lst  December,
 1978.”  qd)

 SHRI  A.  R.  BADRI  NARAYAN
 (Shimoga):  A  situation  has  arisen

 in  this  country  which  necessitates
 the  hon.  Minister  for  Agriculture  to
 bring  this  Bill  before  this  House.
 There  has  been  excessive  sugar  cane
 production  in  the  country,  thanks  to
 the  various  schemes  adopted  for  im-
 proving  production  in  the  sphere  of
 agriculture  by  the  then  government
 and  now a  situation  has  arisen  where
 about  65  lakhs  tonnes  of  sugar  cane
 are  now  grown  in  this  country.  Near-
 ly  about  a  third  of  this  excessive  pro- duction  has  been  more  than  the  capa-
 city  of  the  country  to  consume.  I
 personally  think  this  situation
 should  have  been  anticipated  by  the
 government,  When  there  is  an  excess
 Production  and  the  cost  of  production has  gone  up  so  high  and  when  the
 excise  duties  are  also  high  and  the
 cost  to  the  consumer  has  gone  very
 high,  the  government  should  have
 anticipated  what  we  should  do  with this  surplus  sugar  that  is  grown  in

 the  country.  [  think  the  government
 should  have  anticipated  this  excess
 and  should  have  thought  well  in  time

 to  see  that  ths  is  exported  to  countries
 outside.  Now  there  is  a  terrible  glut in  the  sugat  market  and  the  sugar cane  growers  as  well  as  the  sugar mills  have  been  put  to  a  very.‘  very ‘dificult  situation.  The  solution  ‘for  the
 situation  should  have  been  that  the
 government  should  have’  thought -sbout  it  ‘well  in  ativance  and  they should  have  exported  -suger  in

 ‘sufficient  quantities.  I  may.  tefl  even. mow  that  ‘the  sugar.that  has  got  :Yo
 ‘be  exported  has  net  been  done-so  "ye-
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 [Shri  A.  R.  Badri  Narayan]
 cauSe  the  S.  T.  C.  has  been  very  very
 tardy  in  sending  the  sugar  outside  our
 country.  द

 This  is  the  situation  now.  What
 have  we  got  to  do  under  such  cir-
 cumstances?  पा There  is  a  disease  and
 that  disease  has  got  to  be  remedied,
 Does  the  Government  think  that  this
 preventive  measure  of  taking  over
 the  mills  wi'l  solve  the  difficulties?
 So,  this  remedy  which  the  Govern-
 ment  has  thought  of,  that  is,  to  take
 over  the  mills  and  to  run  them,  is  a
 remedy  worse  than  the  disease.  Sup-
 bose  when  the  millowners  are  faced
 with  a  situation  like  this,  you  compel
 them  and  ask  them  tg  work.  What
 happens?  What  is  the  disease?  How
 should  we  set  it  right?  You  should
 have  thought  about  it  well  in  advance.
 Instead  of  thinking  like  that,  why
 should  you  coerce  them  to  a  parti-
 cular  course  of  action?  Also  what
 the  Government  has  got  to  consider
 is:  whether  they  could  do  anything, either  to  reduce  the  excise  duty  and
 devise  ways  and  means  of  reducing the  cost  of  production,  There  are
 other  remedies  that  Government
 should  think  of  rather  than  to  take
 over  these  mills.  Suppose  you  take

 over  the  mills.  What  happens?  How
 to  pay  back  the  arrears  accumulated
 which  run  to  the  exent  of  Rs.  53  cro-
 res?  You  have  also  got  to  pay  off  the
 losses  which  every  year  you  are  go-
 ing  to  incur  and  how  would  you  re-
 habilitate  the  sick  mills?  You  have
 to  pay  for  the  labour,  After  all,  you
 do  that.  What  is  going  to  hapven?
 How  would  you  solve  this  problem?
 By  taking  over  the  Mills  or  by  fore-
 ing  them  te  act  in  a  particular  man-
 ner  how  would  you  remove  the  hurd-
 les  or,  the  difficulties  or  handicaps
 that  the  sugarcane  growers  or  the
 sugar  mills  face.  So,  I  would  suggest
 that  the  remedy  is  not  to  take  over
 the  mills  but  to  find  out  the  causes
 for  this  state  of  affairs.  We  are  all
 very  happy  that  our  farmers  have
 taken  to  progressive  methods  of
 agricultural  production;  they  should
 get  sufficient  price  for  their  sugar-
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 canes  The  cost  of  manure  has  gone
 up;  the  cost  of  cultivation  has  also
 gone  high.  Such  being  the  case,  you
 must  thing  of  reducing  the  excise
 duty.  If  such  ameliorative  measures
 are  taken,  perhaps.  it  would  be  possi-
 ble  to  face  competition.  So,  I  would
 suggest  that  you  think  of  how  best
 to  reduce  the  cost  of  production  so
 that  the  consumers  also  are  not  put
 to  difficulties.  You  think  of  export-
 ing  this  outside  this  country,  This  is
 a  matter  which  has  got  to  be  thought
 of  very  seriously  and  not  summarily
 disposed  of  by  saying  that  you  are
 taking  over  the  mills  and  you  are
 trying  to  clear  the  arrears  and  all
 that.  It  is  a  commitment  which  is  too
 much  for  the  exchequer  of  this  coun-
 try.  You  have  thought  of  a  Bill  and
 no  doubt  you  want  to  get  over  this
 situation  which  the  country  is  facing.
 But,  as  I  told  you  just  now,  this  is
 not  a  remedy.  The  remedy  lies  else-
 where.  You  have  to  find  it  out  and  it
 is  for  a  body  of  experts  to  go  into
 this  queston  and  see  how  best  to  re-
 duce  the  cost  of  producton  and  how
 best  to  decrease  the  cost  of  marketa-
 blity  of  sugar  and  also  to  see  that  we
 do  not  take  over  the  sick  mills  and
 place  ourselves  in  a  condition  much
 worse  than  the  sugar  millers  who

 “have  been  pushed  to  the  corner  on
 account  of  this  serious  situation,  So,
 I  commend  that  if  this  Bill  is  passed,
 you  would  make  use  of  it  as  a  rod  to
 threaten  the  mill  owners  that  if  they
 misbehave  you  will  take  over;  but
 taking  over  itself  is  not  a  remedy

 3.0  hrs.

 So,  Mr.  Deputy  Speaker,  Sir,  this
 Bill  which  has  been  brought  has  not
 been  well-conceived.  It  shou'd  have
 been,  thought  of  in  a  more  detailed
 manner  and  proper  remedies  should
 have  been  thought  of.

 श्री  ब्रजम्ूषण  तिवारी  :  (खलीलाबाद)  :  उपाध्यक्ष
 महोदय,  मैं  इस  विधेयक  का  स्वागत  करता  हूं  ।  एक
 मायने  में  सरकार  ने  इस  बिल  को  ला  कर  केन-प्रोअसे-
 के  हित  में  और  जो  चीनी  उद्योग  है  उस  के  हित  में  एक
 महत्वपूर्ण  कदम  उठाया  है,  क्योंकि,  मान्यवर,  झभी  जो
 चर्चा  चली  कि  अपने  देश  में  और  खास  कर  उत्तर  प्रदेश
 और  बिहार  के  इलाके  में  गन्ना  किसानों  की  श्राज  बड़ी
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 ys
 ee  ee  करो  सुपए

 [० Pfs  allt  ae  = 34  we  pu  बकाया  गना
 और  रस  में  जो केश  शरतर  के  80  कोई  इपदा  तब्यों

 में  है,  इस  की  तरक  जो  किसानों  8  गल्ले  or  eet,
 ear  करायें  भौर  यह  शिससिला धराधर  चलता

 & मम  ह्  धोहरो  शोर  रही-  एक  फ्  ण
 का  जो  दाम  तय  होता  है,  उस  में  नी  भन््याम भौर

 बूसरी  तरफ  जो  दाम  तय  हो  गया  ह.  ern  ferret ते
 मिलों  को  दिग्रा,  उस  के  बाद  भी  उस  दाम  का  भुगतान

 कप
 इस  के  लिए  सरकार को  कोई  जंबावधेही

 है-यह  बढ़ा  विचित्र  निमम  है  कि  जिलता  कर्जा  मैंक दें  बा  सरकार  की  तरफ  नो  टैक्स  हो,  के  मिलन््भालिक
 हब  का  भुगतान  कर  देतें  हैं,  भषता  प्रोक्तिट  निकाल  ते
 हैं  भौर  उस  के  बाद  यदि  गुंजाइश  होती  है  या  इन  को
 कथीनियेन्ट होता  है,  तव  तो  tra  के  दास  का  किसानों को
 चुनता  हो  जाता  है,  वरता  Af  रोक  लिया  जाता  है  ।

 यह  स्थिति  ज्यादा  दिम  तक  कैसे  चलेगी  भौर  खास  तौर
 से  ओ  हमारे  उत्तर  प्रदेश  के  पूर्वी  इसाके  भौर  बिहार  के

 ार: गए!  हो  ला!
 की  हालत  शो  भौर  भी  ज्यादा

 दयनीय है।  ये  मिलें  100  .र्ब्ष  से झपर की हैं, हैं,  इन  का प्रोडक्शन  लगातार  घटता  गया  है,  इन  की  मशीनें  बहुत

 ष
 होगा हैं,  ंजड़ हो.  गई  है-इस  के  कई  कारण

 एक  तरफ  इन  की  प्रोडक्शन  गिरने  का  कारण  इस
 की  पुराभी  भौर  घिसी  हुई  मशीनरी  है,  दूसरी  तरफं  जो
 पिछली  सरकार  कौ  थी,  जनता  पार्टी  के  झाने  से  पहले
 जो  सरकार  थी,  बह  नीति  के  मामले  में  साफ  नहीं  थी,
 कई  भुट्टीं  से  बोला  करती  थी  |  कभी  कहा  गया  कि  हम इन  मिलों  का  राष्ट्रीयकरण  करेंगे,  कभी  कहा  गया  कि
 इस  सिलों  का  समाजीकरण  करेंगे,  कभी  मिंले  मालिकों
 से  चुनावों में  चन्दे  के  रूप  में  रुपया  लिया  गया  इस  तरह

 से  इन  को बूट करने  की  पूरी छूट  दे  दी  गयी  जब
 नीति  में  हो,  संकल्प  में  द्विविधा हो  तो  उस  का भ्रसर  बहुत  से  मिल  मालिकों  पर  भी  हुआ  1  इस  डर

 से  मिल  मालिकों  ने  भ्रौर  सरकार  द्वारा  जो  तमाम  प्रकार
 की  उन्हें  छूट  दी  गयी,  उस  के  बल  पर  उन्हों  मे  उस  पैसे
 का  इस्रीमाल  बजाय  मिलों  के

 झादुनिकीकरश
 कीकरण  में  करते,

 उम्हों ने  दूसरे  धंधों  प्रौर  रोजगार  में  किया  V  इस  तरह से चीनी  मिलें  खंटारा  होती  रहीं।  बहुत  सी  मिशों  से
 ये  मशीनें  भी  निकाल  कर  ले  गये  t

 झब  मान्यवर,  सवाल  गह  उठता  है  कि  ध्गर  यह
 स्थिति  चलती  रही  तो  इस  का  परिभाम  क्या  होगा  ।
 हस  का  सब  से  पहले  भ्रसर  किसानों पर  पड़ता  है।  दूसरा
 असर  यह  गे  कि  सरकार  इन  को  स्वयं  माहरेनाइज
 करै  या  इत  मिलों को  मरने  दे  ।  भ्रगर ये  मिले  भर  जाती

 हैं  तो  इस  का  भ्रसर  भी  वहां  के  किसानों  पर  पढ़ता  है, गांव  की भ्रर्थ  व्यवस्था  पर  पड़ताहै।  एक  यही  बैश  र्
 है  जिसे  के  बल  पर  वहां  का  किसान  ध्रपनी  झाथिक  हालत को  सुधार  सकता  है  -

 भाग्यवर,  गन्ना  एक  पेरिशेबल  कमोडिटी  है  ।
 पगर  समय  पर  गन्ने  को  पेरा  नहीं  जाता  है  तो  यह  बर्बाद

 1४  ी
 सान

 फ् कि
 दपए का मन्ना

 ६
 बा  बला
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 तो  एक  जगह  से  दूसरी  जगह  से  थाना  मे  शंकीता  है
 या  पहुंचाया  जा  सकता  है  मगर  गछ्म  एक

 गुम चगह  पहुंचाना  कढित
 का

 ह  मान
 उत्तर  प्रदेश  में  बत्न  हो  जाती  हैं

 वहां  का  भन्ना  हम  दूसरी  जगह  नहीं  पहुंचा  सकते  है।
 अगर  वहां  को  मिलें  खत्म  हो  जाएं,  मर  जाएं  तो  इस
 का  प्रसर  कहां  के  किसामों  पर  पड़ेगा  ।

 मात्यबर,  1965  में  एक  सेन  शूभर  इंक्वॉक्री
 कभीक्न  जिंठाया  जया  था  उस  ने  ली  हमारे  इलाके  की

 मिलों  के  बारे  में  कहा  है।  उस  ने  भो  कहाँ है  वह॑  मैं  कोट
 करता  हूं--

 “The  Sen  Sugar  Enquiry  Com-
 mission,  965  hag  clearly  said  that
 it  is  a  paradox  that  the  Southern
 industry  owes  its  growth  and  deve-
 lopment  ‘to  the  favourable  pricihg
 policy  and  other  governmental
 measures.  The  growth  of  the  Sou-
 thern  industry  had  been  at  the  cost
 of  the  Northern  Sugar  factories,  It
 was  given  many  advantages  and
 the  Government  had  held  it  in
 many  ways  for  realisation  of  better
 sugar  prices  than  the  Northern
 Sugar  industry.

 It  is  true  that  sugar  factories  in
 North  are  situated  very  closely  to
 each  other  and  because  of  the  lack
 of  development  work  on  cane,  road,
 drainage  and  irrigation,  the  availa-
 bility  of  cane  to  each  factory  could
 not  be  increased.  The  lower  utili-
 sation  of  their  capacity  was  the
 main  cause  for  their  financial  assis-
 tance.”

 यह  सारी  स्थिति  उस  मे  बतामी  है  |  हमारे  यहां
 गझ्े  का  उत्पादन बहुत  प्रच्छा  होता  है।  मैं  भाप  को  याद दिलाना  चाहूंगा  कि  उत्तर  प्रदेश  में  मेरा  जिला  बस्ती

 मम्बर  एक  पर  है  जहां  कि  गस्े  का  सब  से  भ्रच्छा  उत्पादन
 होता  है।  बिहार  में  हरिनगर  भी  नम्बर  एक  पर  पध्ात्ता

 है  ।  बहां  भी  सब  से  भ्रक्छा  भर्ने  का  उत्पादन  होता  है  ;
 हम  इतना  सप्े  पैदा  कर  के  क्या  करेंगे  प्रभर उस  की  खपत

 के  लिए,  उस  की  पिराई  के  लिए,  स्यवस्था  नहीं  होती  ।
 मान्यबर, भ्राप  को  जान  कर  बाश्यय  होगा  कि

 बिहार  भौर  उत्तर  प्रदेश  में  एक  भी  नभी  भिल  नहीं
 खली  है।  जो  भी

 ज  झ्  ले  मी  भागी  ५ नहीं दी  गयीं  इसलिए  यह  प्रावश्यक  है
 मारने  के  बजाय  इसको  पृनर्जावित

 डपाव  खोजा.  जाना  चाहिए  t  वहां
 झ्राधथिक  सहायता  देती  चाहिये  लेकिन

 तरीके  पर  नहीं  ।  इस  साभ
 कि  को

 43433  4.34

 4,

 हिये
 w  के  4  a
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 जिन  मिलों  को  सरकार  ने  लिया  है  या  जो  मिलें  रिसीबर-
 'शिप  में  हैं  वे  भी  सरकार  के  ऊपर  एक  ओझा  बन  गई  हूँ  i
 उन्हों  ने  कमा  कर  के  भ्राप  को  नहीं  दिया  है।  केवल  प्रा६-
 जेट  मिलों  पर ही  किसानों  का  गन्ने  का  बकाया  नहीं  है  बल्कि
 सहकारी  मिलों,  सरकारी  मिलों  पर  भी  किसानों  के  गप्ले
 के  दाम  बकाया  है।  चाहे  सरकारी  मिले  हों  य।  सहकारी
 मिलें  हों  या  प्राइवेट  मिलें  हों  एक  नीति  धाप  को  साफ
 सौर  पर  बताती  होगी  कि  इन  मिलों  को  किस  तरह  से
 भाढरेताइज  किया  जा  सकता  है  इस  मिलों  से  किस  तरह

 से
 ्

 मशीनों  की  जगह  नई  मशीनें  लगाई  जा  सकती
 हैं  भर  इस  के  क्या  उपाय  हो  सकते  हैं,  यह  भाप  को  तय
 करना  चाहिये  t

 रिक्वरी  का  सवाल  भी  पैदा  होता  है।  रिक्वरी  को देख  कर  ही  गन्ने  के  दाम  भी  तय  किये  जाते  हैं।  हम  सब  से
 झच्छा  गन्ना  वोयें,  गन्ने  का  भ्रण्छा  बीज  ब्रोएं,  प्रच्छा
 पानी  उस  को  दें  भ्च्छो  खाद  दें,  भ्रज्छी  बिजली  भ्रादि  सब
 का  इंतजाम  करें  लेकिन  भगर  मिलों  की  मशीनें  घटिया
 होंगी,  घिसी  हुई  होंगी,  तो  बे  उतनी  रिक््वरी  नहीं  दे

 सकती  हैं।  भ्रव  इस  चीज  का
 शु हवन सहना  पड़ता  है  ।  इस  के  लिए  जिम्मेदार  है  ।

 अगर  उत्तर  प्रदेश  सरकार  ने  साढ़े  बारह  रुपये  गन्ने  का
 दाम  तय  किया  है।  इस  को  ले  कर  बहुत  से  मिल  मालिक
 हाई  कोर्ट  में  चले  गए  और  सटे  ले  प्राए  1  प्राज  किसान
 इतना  संगठित  नहीं  है,  इतना  साधन  सम्पन्न  नहीं:  है,
 वर्ना  इस  पर  भी  वह  मुकदमा  कर  सकता  था  और  कह
 सकता  था  कि  उस  का  कसूर  क्या  है,  उस  के  गन्ने  का
 कसूर  क्या  है  |  यह  जो  भ्रन्याय  उस  पर  हर  तरीके  से
 झौर  हर  स्तर  पर  होता  है  यह  बन्द  होना  चाहिये  ।
 सरकार  को  इस  के  बारे  में  कोई  ठोस  कदम  उठाने  चाहियें।

 आ्राप  ने  डिकंट्रोल  की  तीति  प्रपनाई  इस  नीति  का
 एक  पक्ष  तो  भ्रच्छा  है  कि  खीनी  की  खपत  बढ़  गई  है
 जैसे  भाप  से  झांकड़ों  से  पता  चलता  है।  लेकिन  उस  के
 साथ  साथ  इस  का  कुछ  असर  हमारी  मिलों  पर  भौर
 गन्ना  किसान  पर  भी  पड़ा  है|  भगर  चीनी  को  बिल्कुल
 खला  छोड़  दिया  जाए,  स्वतन्त्र  छोड़  दिया  जाए  तो  उस  का
 परिणाम  होगा  कि  उस  की  कीमतें  बहुत  कम  हो  जायेंगी।
 जो  प्राइस  आप  ने  स्टीपलेट  की  थी,  जो  फोमत  श्राप  ने

 निश्चित  को  थी  2  रुपये  75  पैसे  उस  से  ग्राज  कीमतें
 बहुत  नीचे  चली  गई  हैं,  2  रुपये  पचात्  पैसे,  45  पैसे
 40  पैसे  भौर  35  पैसे  तक  झा  गई  हैं।  2  दपये  75  पैसे
 में  एक्साइज  ड्यूटी,  कनवर्शन  भ्रादि  सब  टैक्स  शामिल
 थे।  भ्रव  चूंकि  दाम  बहुत  नीचे  भा  गए  है  इस  वास्ते
 मिलों  वी  वित्तीय  स्थिति  भी  बिगड़ी  है  1  महाराष्ट्र  की
 मिलों,  दक्षिण  भार  +»/।  मिलों  पर  शायद  इस  का  उतना
 असर  न  पड़ा  हो  लेकिन  बिहार  झौर  उत्तर  प्रदेश  की
 मिल्लों  पर  इस  का  बहुत  ज्यादा  प्रतिकूल  भ्रसर  पड़ा  है।
 अब  दो  तीन  बातें  प्राप  कर  सकते  हैं।  पहली  बात  यह  है
 कि  श्राप  रेस्युलेटिड  रिलीजिज  कर  सकते  हैं  ।  ऐसा  नहीं
 होना  चाहिये  कि  एक  ही  बार  में  पूरी  माकिट  को  फ्लड
 कर  दिया  जाए  t  भ्रब  तक  ऐसा  ही  हुआ  है  जिस  का
 परिणाम  यह  हुँभा  है  कि  दाम  गिर  गए  हैं।  इस  वास्ते
 श्राप  चीमी  की  रिलीजिज  को  करें  भौर  इस  तरह
 से  श्राप  दामों  को  चेक  कर  कर  t

 'आचिलस,  टायर,  टी  इंडस्ट्रीज  में  प्राप  एक्साइंज
 ्यूदी  धावि  बड़ो  भोर  छोटी  इकाई  के  श्ाघार  पर
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 निर्धारित  करते  हैं,  बड़ी  इकाई  में  प्रौर  छोटी  इकाई
 भाप  एक्साइज ड्यूटी  में  फर्क  करते  हैं।  मैं  चाहता हूं
 कि  उसी  प्रकार  से  धाप  को  इन  मिलों  में  भी  फर्क  करमा
 आहिये।  इसी  प्रकार  से  भ्रौर  भी  भाप,  सुविधायें  उनको  दें

 कम  ७०४
 के  साथ  शर्त  यह  होनी  जाहिये  कि  वे मौज  मस्ती  के  लिए  नहीं,  दूसरी  चीजों  में खयाने  के  लिए  नहीं  दी  जाती  चाहियें  अल्कि  मिलों  की

 मशीनरी  को  मार्डनाइज  करने  के  लिए  ही
 फ्

 ध्ाधों
 का  उपयोग  हो  । मिलें इसके  बारे  में  प्र  दे

 झौर  भाप  भी  इस  की  जांच  करते  रहें  कि  इन  सुविधाशों
 का  इस्तेमाल  मशीनरी  को  मार्इगाइड  करने  के  लिए
 हो  रहा  है  या  महीं  ।  किसान  भौर  भिलों  का  हित,

 देश  भौर  सरकार  का  हिंत  सब  एक  दूसरे  से  गुथे हुए  हैं।
 इस  दृष्टि  सेइस  पर  प्राष  को  नए  तरीके  से,  क्रान्तिकारी
 तरीकों  से  सोचने  कौ  प्रावश्यकता  है।  इस  का  कारण
 यह  है  हि  हमारे  प्राम्य  जीवन  का,  उस  की  इकोतोमी
 का  यही  गन्ना एक  भ्राधार  है।  इस  उद्योग को  प्राप  को

 मरने  नहीं  देना  चाहिये।  इस  से  स्झ्राप  को
 करना  चाहिये,  इस  को  नई  जिन्दगी  प्रदान म

 हस  को  प्राधुतिक  बनाने  का  प्रयास  करना  चाहिये  t

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का  स्वागत  भौर
 समर्थन  करता  हूं  ।

 SHRI  K.  SURYANARAYANA
 (Eluru):  Sir,  the  main  abject  of
 this  Bill  is  to  ensure  that  sugar  mills
 start  crushing  cane  without  undue
 delay,  so  that  the  interests  of  the
 cane  growers  are  protected.  As  I
 understand  it,  for  the  last  several
 years,  the  sugar-cane  growers,  par-
 ticularly  cooperative  sugar  factories,
 have  represented  to  the  previous
 Government  and  this  Government.
 They  have  not  been  given  due  consi-
 deration.  They  have  huge  over-

 heads.  There  are  nearly  86  mills,
 including  those  in  UP  and  Bihar
 which  are  leading  in  this  regard.  The
 reason  for  this  position  is  that  the
 sugar  cane  growers  are  not  capable
 of  paying  the  cane  price  fixed  by
 the  State  Governments.  The  Andhra
 Pradesh  Government  has  directed
 the  factories  to  give  Rs,  20  irrespec-
 tive  of  the  rates  fixed  by  Govern-
 ment,  viz,  ranging  from  Rs  8.50,
 When  we  raise  it  here,  we  are  told
 that  it  is  the  look-out  of  the  State
 Government.  When  we  raise  it  there,
 they  say  it  is  the  responsibility  of
 the  Central  Government.

 ‘The  sugar  factories,  particularly
 ‘the  cooperative  suger  factories  have eu
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 no  voite  in  this  country.  It  is  an
 industry  which  is  simply  producing

 ang  supplying  to  the  Government  of
 India.  In  my  opinion,  it  is  only  the
 Government  of  India  which  has  been
 benefited.  It  is  taking  away  the
 excise  duty  without  providing  any
 service  to  the  people  and  to  the
 growers,  or  providing  inputs.  The
 cost  of  production  in  the  factory  has
 also  gone  up  because  of  the  recom~
 mendations  of  wage  board  etc.  This
 is  my  experience.  The  sugar  industry

 is  at  present  in  a  bad  shape.  That
 is  why  the  Government  has  come
 into  the  picture  after  many  years.
 Last  year,  at  the  beginning  of  the
 cane  crushing  season.  viz.,  Ist  Octo-
 ber  1977,  the  sugar  mills  were  hav-
 ing  a  carry-over  stock  of  5.75  lakh
 tonneg  of  sugar  from  the  previous
 crop.  The  year  I977-78,  upto  30th
 September,  produced  a  record  crop
 of  about  82  million  tonnes  of  sugar-
 eane.  The  production  of  sugar  also
 broke  all  previous  records  and  was
 64.72  lakh  tonnes  against  48.40  lakh
 tonnes  produced  during  the  previous
 year.  The  releases  of  sugar  from
 the  sugar  mills  during  the  crop  year,
 1977-78  were  44.76  lakh  tonnes  of
 sugar  for  internal  consumption  and

 2.53  lakh  tonnes  for  export,  or  a
 total  of  47.29  lakh  tonnes.  Thus,  at
 the  end  of  the  crop  year  i.e.  30  9-78
 the  mills  were  left  with  a  staggering
 stock  of  33.8  lakh  tonnes.  This  isan
 unprecedented  stock  of  sugar  with

 the  mills,  and  this  has  created  nume-
 Tous  problems  for  them.  Their  go-
 downs  are  full  to  the  brim  and  they
 are  incurring  huge  interest  etc,  char-
 Bes  on  the  stocks  held  by  them.

 Just  now,  the  Minister  said  that
 the  open  market  price  was  Rs,  220.
 Taxes  and  excise  duty  come  to  Rs.  39 or  Rs.  40.  Thus  it  comes  to  one-fourth.

 Before  we  replace  this  Ordinance  by
 this  Act,  Government  should  con-
 Sider  how  to  get  rid  of  the  taxes,

 The  open  market  prices  of  sugar fallen  steeply,  The  new  sugarcane

 of  Manag.)  Bill
 crop  is  also  reported  to  be  almost  as
 big  as  that  of  ‘1977-79,  The  Govern-
 ment  is  rightly  applying  pressure  to
 the  sugar  mills  to  start  crushing  of
 cane  early,  to  safeguard  the  interests
 of  the  cane  growers.  The  sugar  mills
 are  in  a  really  difficult  position,  Ac-
 cording  to  my  information,  they  have
 ‘been  given  notice  that  they  will  be
 taken  over  if  they  do  not  start  crush-

 ing  by  30th  November.  In  some  areas
 the  season  has  not  yet  started.  With-
 out  noticing  the  variations  in  local
 conditions,  they  have  given  notice  and
 come  out  with  an  ordinance.  That  is
 why  it  has  come  in  the  Press
 that  65  factories  are  to  be  taken
 over.  Without  knowing  the  facts,

 without  caring  for  the  local
 conditions,  they  pass  an  order,  We  the
 farmers  do  not  hold  any  brief  for
 the  mills  because  the  mills  are  not
 looking  after  the  interest  of  the  gro-

 wers,  Sugar  industry  hag  come  down
 to  a  halt  because  all  these  years.  they
 were  having  the  old,  rotten,  out-mod-
 ed  machinery  in  U.P.  and  Bihar;  they
 are  50  or  60  years  old.  They  cannot
 crush  miore  than  a  very  limited  capa-
 city,  They  have  not  been  modernised
 though  in  the  olden  days  they  reaped
 heavy  profits,  Now  they  have  come

 with  this  proposal.  Why  three  years
 only?  Why  do  they  not  natonalise
 them  straightaway?  Do  they  want  to
 modernise  the  mills  and  remove  the
 old  machinery  and  put  the  old  mana-
 gement?  Do  you  want  to  spend  public

 ‘money  for  this  and  then  give  them
 -back  to  them?  I  am  prepared  to  ask
 for  their  nationalisation  and  even  in
 4969  the  entire  Congress,  when  the

 Congress  was  one,  we  passed  a  reso-
 lution  for  nationalising  the  sugar  in-

 dustry.  But  neither  the  previous
 government  nor  this  government  had

 considered  all  those  things.  We  have
 been  encouraged  to  start  cooperatives.
 Several  times  I  wrote  to  the  previous
 government  and  to  this  government
 also,.  They.  want  to  eliminate.  middle-
 men  so  that  the.  canegrowers.  could
 get  a  remunerative  price  for  their
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 get  sugar  at  reasonable
 Prices.  The  farmers  have  now  become
 bonded  labour,  bonded  shareholders.
 Even  though  they  have  paid  their
 shave  capital,  that  has  already  been
 deducted,  every  year  they  are  told  that
 they  must  pay  Rs.  5  extra  for  all  these
 things,  Rs.  8  per  tonne.  This  is  ad-
 ditional  share  capital,  when  the  share
 capital  has  already  been  exceeded.
 There  is  the  bylaw  ang  other  things
 but  people  do  not  know;  ordinary  men
 do  not  know;  only  some  people,  officials
 know  tte  exact  position.  We  passed
 that  bylaw  and  now  it  has  come  to  my
 neck  in  thé  society  because  every  time
 they  are  asking.  In  1968-69  the  num-
 ber  of  cooperative  factories  were  69
 atid  private  factories  wére  36  together
 there  were  205  factories;  in  ‘1977-78  co-
 operatives  are  i29  and  private  188;
 together  they  are  287.  All  the  I28
 factories  are  modernised;  they  are  run-
 ning.  Some  factories  are  there;  local
 conditions  vary,  The  Government  of
 India’s  policy  has  ruined  the  sugar  in-
 dustry  in  South  India.  In  Andhra  in
 974  when  we_  started  coopera-
 tive  factories,  the  price  was  149,
 agreed  price,  in  the  entire
 country.  All  of  a  sudden  you  ap-
 point  a  committee,  ICS  Officer  is  ap-
 pointed;  he  does  some  calculation  or
 miscalculation.  On  what  basis  have
 they  calculated  and  arrived  at  W7?  I
 asked  that  question  then.  In  U.P.  and
 Bihar  it  was  fixed  at  a  particular  level
 to  satisty  some  officers,  some  people
 there,  to  satisfy  a  Minister  in  the  then
 Cabinet.  Now  this  Government  also  is
 doing  the  same  thing.  They  can  na-
 tionalise  the  whole  thing.  This  is  the
 only  industry  which  has  been  organised
 on  cooperative  lines  to  get  benefits  to
 farmers.

 This  industry  has  been  ruined  so  far
 as  farmers  in  South  India  are  concern-
 ed  Yesterday  I  raised  the  question  of
 the  price  of  wheat  and  the  price  of
 rice.  There  is  no  differentiation  bet-
 ween  the  earlier  Government  and  this
 Government  so  far  as  agriculture  is  con-
 cerned.  When  I  raised  the  issue  four
 Ot  five  years  ago,  they  said  that  in
 UP  and  Bihar  the  per-acte  yield  of
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 sugarcane  is  les  than  in  South  India.
 Suppore  I  grow  something  for  which
 the  local  climatic  conditions  are  not
 suitable,  suppose  I  grow  apple  arid
 do  not  get  even  one  apple,  will  you
 give  compensation  to  me?  In  that
 way,  if  you  want  to  help  the  farmers
 in  northern  India,  please  give  money
 from  the  exchequer.  You  should  not
 help  them  at  the  cost  of  the  farmers
 in  South  India,  because  you  have  dé
 veloped  these  crops  only  recently.
 Andhra  has  produced  sugarcane  as
 early  as  847  in  the  Godavari  atea.  One
 Mr.  Cotton  surveyed  the  Godavari  area
 and  has  given  the  figures  in  this  book
 entitled  “The  Engineering  Works  of
 the  Godavari  Delta—A  descriptive  arid
 historical  account”  published  by  the
 Madras  Government  in  1896.  Here  Mr.
 Cotton  says:

 T  should  not  omit  in  this  paper
 to  mention  that  the  prosperity  of
 Rajahmundry  has  now  as  sound  &
 foundation  as  possible  in  a  foreign
 trade  of  the  safest  kind.  It  has  now
 six  staple  articles  of  commerce,  viz.,
 Cy  Sugar  to  England,  (2)  Rice  to
 Bourbon,  England  and  France,  (3)
 Gram  to  Bourbon,  (4)  Tobacco  to
 various  places,  (5)  Hemp  to  England
 and  (6)  Oilseeds  to  England  and
 France.”

 He  has  also  given  a  statement  showing
 the  value  of  goods  exported  by  sea
 from  the  District  of  Rajahmundry  from
 1843-44  to  850-5i.  Articles  worth  lakhs
 of  rupees  have  been  exported  every
 year.  That  is  the  tradition  of  Andhra.
 That  shows  how  they  were  advanced
 even  in  those  days  and  how  they  were
 sacrificing  irrespective  of  the
 price  or  income  _  they  got.
 The  Andhra  sugar  industry  now
 has  been  ruined,  One  factory  in  And-
 hra  The  Bhimadole  Cooperative

 sugar  factoro  f  which  I  am  the  Po-
 under-Chairman,  has  no  capacity  to
 pay  one  instalment  to  the  Industrial
 Finance  Corporation,  even  though  it

 has  crushed  cane  or  five  full  seasons.
 The  Government  of  India  and  the
 State  Government  are  standing  su-
 fety  for  our  loans.,  but  they  are  not
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 They  want  to  attach  only  the  share-
 holders’  property.  I  have  paid  Re.
 10,000  towards  share  capital  after
 borrowing  from  the  banks  and  by
 way  of  interest  alone  I  have  paid  Res.
 8,000  in  the  last  six  years.

 Instead  of  appointing  several  com-
 missions  against  politicians,  I  request
 the  Government  to  appoint  a  com-
 mission  against  some  of  the  sugar
 factories  who  have  spent  more  than
 our  factory  I  demand  this  from

 Barnalaji.  The  Finance  Ministry,  the
 Home  Ministry  and  the  Agriculture
 Ministry  promised  several  times  to

 order  an  enquiry  but  they  have  not
 acted.  I  want  to  give  a  list  of  2  sugar
 factories  which  were  commissioned
 in  1974-75.  I  have  spent  only  Rs.  3.3
 crores  only  on  my  factory,  out  of
 which  Rs  .47  crores  were  spent  on
 machinery,  whereas  some  factories
 have  spent  Rs.  4  to  6  crores  out  of
 which  Rs.  2  to  3  crores  were  spent
 on  machinery,  I  want  the  Government
 to  enquire  into  this  matter.

 IT  have  been  representing  many
 times  “Please  allow  us  free  sale”  and
 they  did  not  agree.  But  now  that  the
 farmers  in  northern  India  are  suffer-
 ing,  they  have  come  out  with  the  in-
 troduction  of  dcentrol.

 So.  I  would  request  Shri  Barnala
 to  enquire  how  they  lost  in  1976.
 Though  our  Co-operation  Minister  has
 also  sent  a  team  and  the  have  exa-
 mined  the  position,  they  have  not
 given  any  report.

 MR  DEPUTY-SPEAKER:  Unless
 he  concludes,  I  will  call  the  next
 Speaker,

 SHRI  K.  SURYANARAYANA:  I
 hope  the  Government  will  give  due
 Consideration  to  all  my  suggestions,
 Particularly  enquire  how  those  wha
 have  spent  more  have  benefited  and
 how  those  who  have  spent  less  have

 lost.  This  ig  my  only  request

 श्री  रीवां
 महोदय,  जिसे  विधेवक  पर  हम  बक  कर  रहे  है यह  एक  सही  दिशा  में  कदम  तो  है  लेकिन  बस्तुतः  यह

 of  Manag.)  Bill

 कोई  स्थायी  इलाज  मह्टीं  है।  हमारे  बेश.  में  इन  बीती
 ने  प्रसीम  धनराशि  कमाबी  है  भोर  इस  कमाई

 के  लिए  उत्होंने  नकेबल्ल  ग्रप्मा  उत्पादकों को  सूठा  है
 बल्कि  उपभोकताप्रों  के  साथ  भी  उन्होंने
 प्रन्याय  भौर  शोषण  किया  है।  इतना  द्वी  नहीं,  इस  सरकार
 को  भी  उन्हों  ते  धोखा  दिया  है।  हम  देखते  हूँ
 की  जब  क॒ृप्ती  कीसत  तम्र  की  जाती  है  तो  कभी  भी
 उत्पादकों  के  साथ  न्याय  नहीं  किया  जाता  ,  इस  बात
 पर  विचार  नहीं  किया  जाता  कि

 हा
 उत्पादन  का

 खर्च  कितना  है  1  गन्ना  उत्पादन  के
 शो

 किसास  को
 जो  भी  लर्च  करना  पड़ता  है  कभी  वह  पूरी  राशि

 नहीं की  जाती है  भौर  फिर  जो  तय  भरी  होती  है
 बह  भी  उते  को  मिलती नहीं  है।  प्रभी  पिछले  साल
 लोगों  ने  देखा  कि  यद्वपि  राज्य  सरकारों  ने

 द बारह  रुपये  प्रति  क्विटल  गन्ने  का  भाद  तय  किया
 किसानों को  यह  किमत  मिल  नहीं  सकी  क्योंकि  उन  को
 विवश  कर  दिया  गया  कि  वे  कम  भाव  पर  अपना  गन्ना
 बेचें  पश्चिमी  उत्तर  प्रदेश  में  तो  स्थिति  यह

 दुह गप्ने  का  भ्रधिकांश  भाग  तो  खांडसारी  वगैरहके  लिये
 जाता  है  जिसमें तो  उन  की  सूट  होती  है,  पूरा  पैसा  उन
 को  वहां  मिलता  ही  नहीं  भोर  जो  गन्ना  वह  चीनी  मिलों
 को  भी  देते  हैं  उस  में  भी  जो

 बहुप
 बड़े  बड़े  किसान  हैं

 बहू  तो  सरकार  द्वारा  निर्धारित
 '

 कीमत  पा  जाते
 हैं  लेकिन  जो  छोटे  किसान  होते  हैं  उत  को  तो  मिल
 गेट  से  परचियां  मिलती  नहीं  हैं,  उन  का  गन्ना  वहीं
 बड़े  किसान  खरीदते  हैं।  वह  चार  रुपया,  पांच  रुपया
 और  पिछले  साल  तो  साढ़े  तीन  रुपया  प्रति  क्विटल
 के  भाव  से  भी  छोटे  किसानों  से  गन्ना  खरीदा  गया  |  इस
 तरह  किसानों  की  लूट  हुई।  किसान  बरबाद  हो  गया।
 उस  की  आधिक  स्थिति  समूल  नष्ट  हो  गई  क्यों  कि
 कितना  तो  उसे  खर्च  करना  पड़ा  प्लौर  चार  रुपया  साढ़े
 चार  रुपया  प्रति  क्विटल  उसे  कीमत  मिली  ।  इतना  ही
 नहीं,जैसा  कि  पूर्व  वकताप्नों  ने  कहा  भौर  इस  के  पहले
 भी  इस  पर  बहस  हो  चुकी  है,  कुछ  गन्ना  तो  लोगों  को
 जला  देना  पड़ा  क्योंकि  उनको  खरीदने  वाला  कोई
 नहीं  था  ।  बिवश  हो  गए,  लाचार  हो  कर  उन  को
 यह  हानि  उठानी  पड़ी  t  यही  नहीं,  जो  कुछ  भी  यह
 छोटी  मोटी  रकम  है,  एक  तो  इतनी  कम  यहू  रकम
 होती  है,  वह  भी  समय  पर  उन  को  मिलती  नहीं  है  1  ये
 चीनी  मिल  मालिक  मन्ना  खरीद  लेंते  हैं,  लेकिन
 उन को  पैसा  देते  नहीं हैं  प्रभी  माननीय  मंत्री  जी  से

 कि  पिछले  साल  का  53  करोड़  रुपया  बकाया  है
 और  सन्  52  से  देखें  तो  सौ  करोड़  रुपये  से  भी  ज्यादा
 रुपया  मिल  मालिकों के  ऊपर  बकाया  है।  गन्ना  उत्पादकों

 को  वह  नहीं

 किसान  किस  तरह  से  गच्चे  का  उत्पादन  करता  हैं
 कर्ज  लेता  हैं,  किस  तरह  से  खाद  देता  है,

 न् से  कीटनकशक  दवाइयां  देता  है,  परती  देता  है.
 कैसे  उस  को  मिलती है,  डीजल  किस  तरह  से  सिलता  है,
 डीजल  cod  से  किस  तरह  से

 बह  पानी  देता  है,  इन
 सब

 बातों  पर  विचार  करें  तो  मालूम  होगा

 बहुत  बड़ी  हुदंशा
 कितना  उत्पादन-अर्च  है, झौर  कितना

 मिलता  है?  हर  तरह  से  उस  की  मार  है।  एक  तरफ
 उत्पादन-श्र्च  के  बराज़र  कीमत  उस  की  तय  ने

 हो  झौर  फ़िर  वह  भी  कीमत  जो  तय  हो  वह  उस  को मिले  नहीं  भौर  फिर  जो  शक्कर  बने  वह  खरीदे  तो
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 प्रभी  गुना  प्रसाद  शास्त्री]
 झस  को  भी  प्रधिक  कीमत  पर  खरीदना  पड़े,  हर  तरह
 et  उस  को  भाटा  ही  घाटा  उठाना  पड़े,  हर  तरह  से  उस
 को  मार  ही  मार  पड़े  यह  तो  बही  बात  हो  गई  कि--

 प्र्ह्  गृह्दीत  पुनि  बात.  कस  ता  पर  बीछी  मार।

 ताहि  पिशभाहये  बारुणी  कहहु  काह  उपचार  |

 हर  तरह  से  उस  की  भाधिक  स्थिति  को  नष्ट  करने
 का  यह  काम  चला  हुप्रा  है।  यह  सरकार  उन्हें  संरक्षण
 नहीं  दे  पाती  है  भौर  यह  शक्कर  मिल  मालिक  तो  खैर,
 बह

 शूट  गए  हु
 ही  हैं  भौर  इन  का

 मुगाफा देखिये  तो  बहुत  सीधी  सी  बात  है,  दस  प्रतिशत  से  कम
 तो  रिकबरी  शायद  ही  कहीं  होती  हो,  यह  एवरेज  है।
 कहीं  ज्यादा  है  कहीं  कुछ  कम  हो  सकता  है  झौर  साढ़े
 बारह  रुपया  प्रति  क्विटल  देखें  तो  दपया  25  पैसे
 होता  है,  उस  पर  रंग  मसाला  मजदूरी  वगैरह  लगा
 लीजिए  तो  ]  रुपया  60  पैसे  किलों  से  भ्रधिक  कीमत
 होनी  ही  नहीं  जाहिये।  लेकिन  पिछले  दिनों  जब  दोहरी

 प्रणाली  चल  रही  थी  तब  वे  चार  रुपये  किलो
 मुहर  आर  रुपये  किलो  चीनी  बेचते  रहे  जिस  पर
 कोई  रोक  नहीं  थी।  जो  लैवी  की  चीनी  उन  से  ली  जाती  थी
 उस  का  2  रुपये  35पैसे  या  उस  से  कुछ  कम  का  भाव  विया
 जाता.  था  शौर  कहा  गया  कि  वे  घाटा  सह  रहे  है  1
 उन्होंने  घाटा  कभी  नहीं  सहा  है।  पिछले  साल  एक्साइज
 में  भी  काफी  राहृत  दी  गई  जिस  के  कारण  उन  को  परबों
 रुपए का  मुनाफा  हुआ  ।  एक  तरफ  एक्साइज  में  भी  राहत
 और  उधर  कीमत  भी  ज्यादा,  इस  तरह  से  खुले  बाजार  में
 बेचने  पर  उन्हों  ने  भौर  भी  ज्यादा  मुनाफा  कमाया  ।
 इस  प्रकार  से  किसानों  को  लूटा  गया  इस  के  बाद
 भी  स्थिति  यह  होती  है  कि  वे  किसानों  का  गन्ना  समय
 पर  पेरेंगे  नहीं  ताकि  लाचार  हो  कर  किसानों  को  प्रधिक
 नुकसान  उठाना  पड़े  ।  भ्रगर  किसान  का  गश्ला  जल्दी
 जरीद  लिया  जाये  तो  वह  उस  भूमि  में  रबी  की  कोई
 दूसरी  फसल  बो  ले  ।  इस  प्रकार  से  उस  भूमि  का  एक
 बूसरी  फसल  के  लिए  भी  उपयोग  हो  जाये  ।  लेकित  जान
 बू्न  कर  किसान  को  विवश  किया  जाता  है  ताकि  वह
 उस  में  दूसरी  फसल  न  वो  सके  t

 हमारी  सरकार  ने  एक  भाड्डिनेंस  निकाला  है  कि
 पझगर  चीनी  मिलें  समय  पर पेराई  शुरू  न  करें  तो  सरकार

 उन  को  तीन  साल  के  लिए  प्रपने  हाथ  मे  ले  लेगी
 धाप  ने  यह  ठीक  किया  कि  सरकार  मिलों  को  भपने  हाथ
 में  से  लेगी  ताकि किसान समय  पर  झपना  गन्ना  बेच  सकें
 झौर  निर्धारित  भाव  उन  को  मिल  सके  -इतनी  बात  तो
 ठीक  है।  लेकिन  तीन  वर्ष  के  लिए  ही  क्यों  ?  उस के  बाद
 फिर  झाप  मिल्ल  लौटा  देंगे  ।  इतनी  बड़ी  कृपा  क्यों?
 फिर  एक  मजे  की  बात  यह  है  कि  उत  को  प्राप  मुझावजा
 भी  देंगे  भौर  तीन  वर्ष  के  बाद  मिल  भी  लौटा  देंगे  ।

 इस  विधेयक  के
 मनूलादू  क

 अधिक  मिल
 अपने  पास  रोक  नहीं  सकेंगे  प्रगर  पांच  सौ  टन  से  कम

 बैराई  की  क्षमता  होगी  तो  पांच  सौ  रपए  झौर  झगर
 इस से  भ्रधिक  की  क्षमता  होगी  तो  साढ़े  2  पौ  रुपए
 तक  का  मुभावजा  दिया  जायेगा  ।  उन  की  मणीन  भी  तई
 हो  जाये,  भन  को  मुआवजा  भी  मिलता  रहे  स््ौर  तीन
 बर्ष  के  बाध  फिर  भ्रपनी  मिल  पा  जायें-यह  मैं  समझता
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 बहुत  ही  प्रपर्याप्त  कदम  है।  यह  कोई  सही  कदम
 [  |  &  उन  के  फायदे  ६ लिए  है।  सदक  च्
 भीति  &  भनुकूल  भी  पह  कदम  नहीं  है।

 मदि  भाप  किसानों  को  फागदा  देना  चाहते  हैं
 तो  उस  का  एक  ही  तरीका  है।  पाप  गेहूं  भौर  चावल  के
 लिए  समर्थन  मूल्य  तस  करते  हैं।  पिछले  साल  गेहूं  के
 लिये  ‘112,  50  र0  का  भाव  था।  यदि  किसान  को

 इस  से रूस  दाम  मिलें  तो  सरकार  उस  को  खरीद  लेती  है
 लेकिन  गसे  के  लिए  क्या है  ?  गच्चे  का  भाव  झाप  ने  0
 शपया  क्विटल  तय  किया  है।  भ्गर  इस  से  कम  मूभ्य  पर
 गञ्मा  बिकता  है  तो  उस  के  लिए  झाप  के  पास  क्या  उपाय
 हैं।  जिस से  किसान  को  तल  रुपए  का  भाव  मिल  जाय  ?

 ऐसी  कोई  व्यवस्था  नहीं  है  कि  उस  गल्ले  को  श्राप  खरीद लेंगे  क्योंकि  श्राप  उस  को  खरीद  कर  करेंगे  कया  ?
 झाप  के  पास  कोई  मिल  नहीं  है।  इसलिए  इस  का  एक  ही
 समाधान  है  कि  चीनी  मिलों  का  राष्ट्रीयदरण  किया
 जाय  ।  जहां  पर  सहकारिता  के  आधार  पर  चीनी  मिले
 चलाई  जा  रहो  है  वहां  पर  किसानों  के  हितों  का  संरक्षण
 होता  है  तथा  मजदूरों  के  हितों  का  भी  संरक्षण  होता  है  +
 बिहार  सरकार  ने  चीनी  मिलों  को  प्रपते  हाथ  में  लेने
 का  प्रच्छा  निर्णय  किया  है  ।  प्रधान  मंत्री  जी  ने  भी
 एस  की  धोषणा  की  थी  लेकिन  दूसरे  प्रदेशों  नें  जहां  पर
 सरकार  ने  मिलों  को  प्रपने  हाथ  में  नहीं  लिया है,  जहां  पर
 मिलों  का  समाजीकरण  नहीं  किया  गया  है  वहां  पर
 इस  विधेयक  के  द्वारा  भाप  किसानों  के  हितों  का  संरक्षण
 नहीं कर  सकेंगे  ny  इस  का  एक  ही  उपाय  है  कि  भाप  गन्ना
 उत्पादकों,  मिलों  में  काम  करने  वालें  मजदूरों  तथा
 उपभोक्ताओं  का  एक  संगठन  बनायें,  सहकारी  समितियों
 का  निर्माण  करें  श्र  उन  मिलों  का  प्रबन्ध  हमेशा  हमेशा
 के  लिए  उत  के  हाथ  में  देदें  i.  इस  के  भतिरिक्त  कोई
 दूसरा  चारा  नहीं  है  t  प्रन्यथा  किसानों  के  हितों  का
 संरक्षण  किसी  तरह  से  भी  झ्ाप  नहीं  कर  सकेंगे  t

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का  समर्थन  तो
 करता  हूं  लेकिन  साथ  साथ  माननीय  मंत्री  जी  से  निवेदन

 शद
 हमारे  बरनाला  जो  और  भानु  प्रताप  सिह  जी

 भी दोनों  ही  किसान हैं  किसानों के  हितों  के  प्रति जागरूक
 रहें,  हमारी  सरकार  भी  भ्रपने  को  ग्रामीण  हितों  तथा
 ग्रामीण  विकास  के  प्रति  कृतसंकल्प  मानती  है  जिसके
 लिए  हम  ने  वजन  भी  दिया  है  ऐसी  स्थिति में  इस  प्रकार

 का  भाधे  सन  से  किया  गया  उपाय  न  तो  किसानों  को
 विशेष  लाभ  दे  सकेगा  भ्लौर  न  ही  चीमी  उद्योग  को  कोई
 लाभ  पहुंचा  सकेगा  हम  व्यवस्थित  ढंग  से  चीनी  उद्योग

 का  विकास  भी  नहीं  कर  सकेंगे  1  भ्राज  हमारे  पास  65
 लाख  टन  चीमी  है,  हम  उस  को  विदेशों  में  भी  नहीं  भेज

 सभते  हैं  क्मोंकि  वहां  पर  कीमत  कम  है।  केवल  साढ़ें
 6  लाख  टन  घीती  का  सौदा  हो  पाया  है  फिर  बाकी

 औ्लीमी  का  क्या  होगा  ?  साढ़े  44  लाख टन  चीनी  की  खपत
 हमारे  देश  में  होगी  लेकिन  बाकी  जीती  का  क्या  होगा

 पिछले  साल  का  चीती  का  भभ्हार  झलग  हैं  तो
 झव्यबस्थित ढंग  से  हमारे  देश  में  यहू  काम  तला  ह््भा
 है।  इसको  व्यवस्थित ढंग  से  करता  है  तो  इसका

 ~

 हु
 एक

 ही  उपाय  है  कि  इस  पर  समाज  का  पूणे  लियस्लण  या
 राष्ट्रीकररण  हो,  तभी  हम  अपने  उद्देश्य  की,  जो  इसमें
 घोषित  किए  गये  है,  पूर्ति  कर  सकेंगे।

 इस  शब्दों  के  साथ  मैं  इस  विधेयक  का  समर्थ
 करता  हूं।
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 SHRI  K.  MAYATHEVAR  (Dindigul):
 Mr.  Deputy  Speaker,  Sir,  I  welcome
 this  Bill  subject  to  the  condition  that
 it  is  brought  with  bona  fide  intention
 and  with  the  object  of  safeguarding
 the  interest  of  the  farmers  who  are
 undergoing  untold  hardships  and  diffi-
 culties  in  South,  especially  in  Tamil
 Nadu  this  year.

 I  need  not  mention  repeatedly  that
 this  Government  is  discriminating  in
 the  fixation  of  price  for  paddy  grown
 in  the  South  compared  that  fixed  for
 wheat,  which  is  nearly  three  or  four
 times  the  price  fixed  for  rice.  It  is
 done  with  the  object  of  supporting  wheat
 and  not  to  support  rice  grown  in  the
 South.  Even  in  the  language  issue,
 you  are  discriminating.  Therefore,  I
 request  that  the  Government  should
 not  discriminate  in  the  price  fixation.
 I  would  request  the  Government  to
 consider  very  sympathetically  the  pay-
 ment  of  a  higher  price  to  the  farmers
 in  Tamil  Nadu.

 Specifically  speaking,  this  yeaz,  the
 price  has  fallen  in  Tamil  Nadu  due  to
 various  reasons  which  are  well  known
 to  the  hon.  Minister  of  State  in  the
 Ministry  of  Agriculture,  Mr.  Barnala
 and  the  hon.  Prime  Minister.

 A  few  weeks  back,  Mr.  Kolanthai-
 velu,  the  hon.  Minister  of  Agriculture
 in  Tamil  Nadu,  and  Mr.  Ponnaian,  the
 hon.  Minister  of  Transport,  called  on
 the  Prime  Minister  and  the  Minister
 of  Agriculture.  I  come  to  understand
 that  they  pleaded  with  them  fr  en-
 hancing  the  price  fixed  for  cane  and
 also  for  subsidy.  I  am  told  by  them
 specifically  that  neither  the  Prime
 Minister  nor  the  Agriculture  Minister
 were  sympathetically  considering  their
 Tequest.  This  {is  a  very  peculiar  situa
 tion.  I  am  told  that  the  Prime  Mi-ister
 was  not  even  hearing  the  hardships
 and  the  difficulties  of  the  farmers  in
 Tamil  Nadu.  I  strongly  condemn  such
 an  attitude  of  the  Prime  Minister  and
 the  hon,  Minister  of  Agriculture.

 I  request  the  Government  to  pay
 bonus  to  the  employees  of  the  various
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 mills  in  sugar  industry.  Speaking
 from  my  personal  experience,  though
 I  am  not  an  employee  of  any  sugar
 mill,  I  have  got  some  practical  ex-
 perience,  which  I  had  from  my  _  con-
 stituency,  from  Tamil  Nadu  and  from
 various  States  in  the  South,  ]  would
 Say  that  the  employees  working  in
 mills  in  the  sugar  industry  ure  not
 being  protected  as  compared  to  those
 in  mills  in  other  industries.

 Regarding  the  payment  of  bonus,
 Tami]  Nadu  Government  could  pay  @
 certain  amount  this  year.  The  State
 Government  could  pay  fifty  per  cent
 of  bonus  for  Deepavali  and  fifty  per
 cent  for  Pongal.  For  that  also  the
 State  Government  represented  and
 pleaded  strongly  for  Central  assistance
 so  that  they  could  pay  the  full  amount
 for  Deepavali.  But  this  also  seems  to
 have  been  denied  by  the  Central  Gov-
 ernment,  If  you  are  going  to  deny
 all  the  requests  and  all  reasonable  bona
 fide  recommendations  of  the  Tamil
 Nadu  Government,  I  do  not  think  that
 you  are  having  any  interest  in  safe-
 guarding  the  interest  of  the  farmers
 of  Tamil  Nadu,  much  less  of  the
 South.  I  want  to  emphasise  this  pvint
 repeatedly.  I  may  not  be  wrong  and
 failing  in  my  duty  by  saying  s0.

 In  every  mill,  as  we  all  know,  the
 farmers  are  contributing  a  certain
 amount  to  the  mills  as  their  deposits.
 The  mills  are  taking  Rs.  5  or  Rs.  0
 for  every  supply  of  cane  in  course  of
 their  supplies  to  the  milis  for  crushing.
 There  is,  therefore,  a  lot  of  money
 accumulated  with  the  various  milly  in
 every  farmer’s  name.  I  am  told  by
 the  farmers  that  even  the  interest
 accrued  in  favour  of  thelr  contribu-
 tions  is  not  being  paid  to  them.  In
 Tamil  Nadu,  the  State  Government  was
 paying  the  interest  accrued  in  favour
 of  the  contributions  made  by  the  far-
 mers  by  way  of  bonus  to  the  farmers
 who  were  members  of  those  mills  by
 supplying  cane  grown  by  them  to  those
 mills.  I  request  the  Central  Govern.
 ment  to  consider  this  point  favourably
 and  give  a  considerable  aid  and  finan-
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 cial  assistance  to  the  Government  of
 Tamil  Nadu  and  other  southern  State
 Governments  to  protect  the  interests
 of  the  farmers,

 Finally,  in  clause  5  of  the  Bill,  you
 are  appointing  the  Custodian  for  the
 contrel  and  the  management  of  vari-
 ous  mills  which  are  to  be  taken  over
 by  the  Government.  It  is  a  welcome
 feature.  But  as  far  as  4  know  and
 you  all  know,  the  IAS  officers  and  high
 officials,  although  they  are  more  in-
 telligent  than  the  farmers,  are  oriin-
 ary  human-beings  and  they  are  unable
 to  understand  the  practical  probiems
 and  difficulties  of  the  farmers  on  the
 one  hand  and  they  do  not  understand
 the  real  and  bona  fide  difficulties  of
 the  employees  on  the  other  hand.
 Therefore,  in  the  interest  of  the  em-
 ployees  of  those  mills  and  in  the  in-
 terest  of  the  farmers  who  are  members
 of  those  mills,  I  would  plead  with  the
 Government  to  appoint  an  advisory
 committee  to  give  advice  to  the  Cus-
 todian  of  the  mills.  I  am  not  vleading
 for  the  appointment  of  an  advisory
 committee  at  ihe  Central  Government
 level  or  at  the  State  Govern:nent
 level.  That  is  not  required  as  far  as
 my  opinion  goes.  I  would  request  the
 Government  to  appoint  an  advisory
 committee  to  give  advice  to  the  Cus-
 todian  of  the  mills  and  that  advisory
 commit‘ee  should  consist  of  members
 and  thr:  representatives  from  the  em-
 ployees  on  the  one  hand  and  the
 farmers  on  the  other  hand.  The  worst
 sufferers  are  the  employees  cnc  the
 farmers.

 With  these  words,  I  conclude  my
 short  speech  and  I  convey  my  thenks
 to  the  Chair  for  giving  me  this  oppor-
 tunity  to  speak  on  the  Bill.

 trod  ्िस्यावी 0.  रॉगाबेकर  (बस्बई  उत्तर-
 उपाध्यक्ष  सध्य)  :  महोदय,  में  तो  ज़्यादा  समय
 नहीं  लेबे  वाल्ती  हूं।  इस  दिल  का  विरोध  तो  कोई

 सही  कर  सकता है।  लेकिन  सेरे  झियाल  से  यह  एक
 हाफ  हाटेंड  मेंडर है  '  _  इससे  सबाल  बिल्कुल  हल

 होने  वाला  सहीं  है।  जिन  के  लिए  यह  बिल  लाय
 गयाहे,  गन्ने  से  उत्पादक  हैं,  उन  को  इससे

 ईको  ज्यादा  फायदा  होने  वाला  नहीं  है।
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 उपाध्यक्ष  महोदय,  प्राप  देखें  कि  बहुत  से
 मेम्बर  लोगों  ने  यह  कहा  कि
 खत्म  हो  रही  है।  मेँ  ऐसा  नहीं  मानती  हूं।
 गबर्नमेंट  से  भौर  स्टेट  ग्रवर्ममेंट  स ेज्यादा  से  ज्यादा
 सहलियतें,  महाराष्र  में  तो  हम  ने  देखा  है,

 हैं।  जब ये  शूगर  मिल  लगाते
 हैं  तब  भी  शेभ्वरहोश्टर  रूरके  मेशनल  कोझोप्रेटिल
 से  उनको  मदद  मिलती  है  धोर  यह  मदद  जो
 डिवेलप्ड  एरियाज़  हें  उन  में  पचात  प्रस्केद  और  जो
 भ्रनडिवेलप्ड  एरियाज़ हैं  उन  में  65  परसेंट  मिलती  है।
 उसको  इस  मदद के  बारे  में  कोई  दिक्कत  नहीं  है।
 ज्ञाप  मिलों  के  सुनाफ़ों  को  देखें  तो  बहुत  से  सालों  से
 उसको  बहुत  ज्यादा  भुनाफ़ा  होता  भ्ाया  भी

 . डिकप्ट्र  है  प्रौर  उसकी  बजह  के  शीसतें  कुछ
 नीचे  भाई  हैं  शोर  इन  लोगों  ने  चिल्तानिा  शुरू
 कर  दिया  है।  लेकिन  इतने  दिलों  तक  इन  लोगों  से

 बज
 फफ़ा  कमाया  है  भ्रौर  देश  की  जनता  को,
 को  बाजू  में  रख  कर  पांच  पांच  सरूमया

 किलो  चीनी  बेची  है,  इस  तरह  से  भारी  मुनाफे
 इन  लोगों  ने  कमाए  हैं।  प्रसल्र  में  तो  सरकार
 को  चीनी  मिलों  का  नैशनलाइजेशन  कर  देना  बाहिए
 था।  लेकिन  प्राप  यह  नहीं  करना  चाहते  हैं  t
 इसीलिए  यह  द्वाफ  हार्टिड  मेज़र  यह  लोग  लाये
 हे  i

 इस  बिल के  दो  पार्ट  हैं।  पहले  में  कहा  गया
 है  कि  जो  मिलें  समय  पर  शुरू  नहीं  करती  हैं  उन  को
 अ्रपने  ताबे  में  ले  लेंगे  ।  मैं  श्रापके  सामने  एक
 सीरियस  वात  रखना  चाहती  हैं  ।  इस  चौसा
 का  सैबोटाज  करने  की  कोशिश  डिपार्टमेंट  से  ही
 हो  रही  है।  मेरे  पास  यह  कार्फिडेंशल  सर्क्यूलर
 है  इंडियन  शूमर  मिल्श  एसोसियेशन  का।  इसका
 नम्बर  ®  6/111  झाफ  i978)  यह  पंद्रह
 नवम्बर,  का  है।  इस  में  एसोसियशन  ले  साफ
 साफ  बताया  है  झाइनिंस  निकलने  के  बाद--

 I  will  quote:
 “The  ordinance  was  considerei  by

 the  Committee  of  the  Association  at
 an  Emergent  Meeting  yesterday.  The
 matter  has  been  also  discussei  per-
 sonally  with  the  authorities.”

 प्राथोरिटीज  के  क्वाथ  चरसमली  डिसक्श  करने  के
 बाद  उन्होंने  कहा  है  कि  हम  इस  में  से  कैसे  फ्स्ता
 निकाशेंगे  a  उतहोंतें  कहा  है  «-

 ‘It  is  understood  that  Goyernmant
 ig  likely  to  accept  any  reasonable
 explanation  in  this  behalf  and  fac-
 tories  should  not  apprwhend  any
 particular  difficulty  in  starting  ac-
 cerding  to  their  normal  schedule.”

 इसका  साफ  मतलब  यह  है  कि  झ्ायोरिटी ज़  उन  से
 मिखी  हुई  है  झोर  सिल  कर  कों  Oyler  कलमेश
 कोशिश  में  हैं।  इसी  भास्ते  एसोसिएशन ने  कहा कि  घबराप्रो  मत।  इतना  ही  नहीं  एसोसिएशन
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 a  दस की  री  आसट्रकलंफा  दे दी  हैं।  यह  भी
 कब्  दिया  है  कि  ध्ग़्र  गन्ने  की  कीमत  बढ़ीं  दी  जाती
 है  तो  भी  भबराने की  कोई  जरूरत  नहीं  है  भौर
 अगर  हम  परसनल्री  रिंप्रिजेंट  करेंगे तो  यह  बात  भी

 जाएगी  ।  यह  सब  सर्क्यूलर  में  कहा  गया  है।
 कहना  चाहती  हूं कि  हस  की  जांच  मंत्री  महोदय

 को  करनी  चाहिए  भौर  पता  लगाना  चाहिए  कि
 कौन  है  जो  यह  झाश्वासन  दे  रहा  है  झ्लौर  कह
 रहा  है  कि  प्रगर  भाप  परसनली  प्रा  कर  डिफिकल-
 होदा  पेशन  करता  चाहेंगे  ब्लो  प्रापको  परसनल  हीयर्रिय
 मिलेगी  t  जल्दी  से  मिलें  न  शुरू  करने  के  बारे  में
 हमारी  सुनवाई  होगी।  झापने  इस  काम  के  लिए
 जो  प्रोसीजर  निर्धारित  किया  है  बढ़  बहुत  टाइम
 कंज्यु।मय  प्रलोसीजर  हैं  झलर  उत्तस  कुछ  फायदा  नहां।
 होगा  t

 प्रापकी  स्टेटमेंट  से  मालूम  होता  है  कि  जिन
 मिलों  ने  किसानों  के  गन्ने  का  प्रैसा  नहीं  दिया  है
 उनमें  से  केवल  छः:  के  खिलांफ  भ्रापने  एक्शन  लिया
 है।  हमारे  पास  लिस्ट  है  जिस  में  तीस  तीस  लाख
 तो  मजबूरों  की  मजदूरी  नहीं  दी  गई  है  ग्रौर  एक
 करोड़  से  भी  ज्यादा  गस्ने  वाले  किसानों  को  गन्ने  की
 कीमत  प्रदा  महीं  की  गई  है  t  शूगर  फैक्ट्री  वाले
 किसान  को  भी  चूसते  हैं  श्रौर  मजदूर  को  भी  चूसते
 हैं।  तीस  लाख  रूपया  किसानों  का  नहीं  दिया  शोर
 सतरह  लाख  रुपया  मजदूरों  का  नहीं  दिया।  श्राप
 उनको  परमिशन दे देते  हैं  चीनी  बेचने  की  तो  उस
 पैसे  का  वे  अ्रपने  कामों  में  इस्तेमाल  कर  लेते  हैं।
 अब  किसानों  का  झौर  मजदूरों  का  पैसा  कौन  देगा  ?
 क्यों  नहीं  ऐसी  फैक्ट्रियों  को  भाप  भ्रपने  कब्जे  म  ले  लेते
 है  लेकिन  ऐसा  प्रापका  इरादा  दिखाई  नहीं  देता  है  1
 संरक्षण  प्रदान  करने  का  ही  प्रापका  इरादा  है  |
 आप  पैसा  सो  उन  को  दे  देते  हैं  लकित  क्या  गारण्टी हैं  कि  वह  पैसा  वाद  में  श्रापको  वापिस  मिल  जाएगा?
 ऐसे  हाफ  हा्टिड  मेजर्स  से  कुछ  काम  नहीं  होगा  t
 प्रगर  भ्राप  यह  समझते  हैं  कि  गन्ने  की  गारण्टीड  प्राइस
 ये  जोग दे  देंगे  तो  यह  आपकी  भूल  है।  इन  लोगों
 का  एक  तरीका  है।  ये  लोग  उनको  कर्जा  देते  हैं।
 नहीं  तो  भौर  कुछ  थोड़ा  देते  हैं  और  उनको  बाकी
 का  पैसा  नहीं  देते  हैं।  इसके  लिए  एफ  कामप्रीहैंसिव
 कलि  खाना  अहिए  जिक्से  उको  भी  गारण्टी
 मिलेगी  झ्ौर  मजदूरों  को  भी  गारण्टी  मिलेगी।
 आज  बहुत  जगह  प्रोवीडेंट  फण्ड  का  पैसा  नहीं  मिलता
 है,  ओनस  नहीं  मिलता  है  मज़दूरों  को  भौर  गन्ना
 उत्पादकों  को  भी  कोई  मारण्टी  महीं  है।  लेकिन
 मालिकों  का  मुनाफ़ा  चसता  है।

 कहते  g  &
 लाख  टन  एक्सटोर्ट  करने  की  पौस्तिज्िलिटी  है
 फिर  भी  चिल्लाते हैं  कि  हमें  मुनाफ़ा नहीं  है,  हम
 कहां  से  किसानों  का  पैसा  दें।  एक  तरफ़  सरकार

 of  Manag.)  Bill
 &  oat  प्रोपोजल  रखते  हैं  कि  झ्रापकों  गन्ना
 उत्पादकों  को  संरक्षण  नहीं  देता  बाहिए।
 इल्होंनें  बतामा  है  कि  उतकी  पांचों  उंगलियां  भी  में
 रहती  हैं,  भौर  हमारी  सरकार  इनके  ख़िलाफ़  कुछ

 नहीं  करती  है।  इसलिए  मेरा  कहता  है.  कि  प्रापको
 एक  कदम  उठाना  है  भोर  वह  यह  कि  इत  मित्रों

 का
 हि

 यकरण  करता  चाहिए  झोर  गन्ना  किसानों
 की  जो  कौमत  है  बह  मिलेगी  इसका  प्राश्वासत  सरकार
 देगी  तब  द्वी  काम  होगा।  नहीं तो  हाफ  हार्टेड

 हा
 से  कुछ  नहीं  होने  वाला  है।  मही  मुझे  कहना

 t

 DR.  BIJOY  MONDAL  (Bankura):
 Mr.  Deputy-Speaker,  Sir,  I  welcome
 this  temporary  taking  over  of  the
 management  of  certain  sugar  under-
 takings  by  the  Government.  It  is
 fairly  beneficial  to  the  cane-growers
 as  well  as  to  the  agricultural  labourers,
 the  mill  workers  and  the  consumers;
 this  will  also  enable  us  to  maintain
 the  production  and  the  consumers  wil!
 also  get  sugar  at  a  reasonabie  price,
 We  have  found  that,  whenever  there
 has  been  any  crisis,  Government  has
 come  forward  to  take  effective  steps
 fo  tide  over  the  crisis.  We  have  seen,
 in  the  matter  of  sugar  policy,  that  Gov-
 ernment  has  removed  the  control  and
 thereby  they  have  made  sugar  avuil-
 able  to  the  consumers  at  a  reasunable
 price.  Partial  control  and  rationing
 created  an  anomaly  where  the  problem
 Of  black-marketing  and  non-availability
 of  sugar  was  continuing.  Naturally,
 the  sugar  policy  that  has  been  adopted
 now  by  the  Government  is  an  effective
 one  and  will  be  beneficial  to  the  con-
 Summers,

 Definitely,  before  taking  over  the
 management  of  the  sugar  undertak-ngs
 some  hearing  should  be  given  to  the
 management,  so  that,  if  there  is  any
 difficulty,  it  can  be  mitigated.  In  the
 Bill  there  is  such  a  provision.  Ii  is
 reasonable  that  some  hearing  should
 be  given  to  the  sugar  managemer?‘.  I
 support  it.

 4.00  hrs,

 A  provision  has  been  made  in  the
 Bill  that  some  monthly  amount  should
 be  paid  to  the  sugar  management.  I
 think,  it  is  an  anomaly.  This  amount
 should  not  be  paid.  A  suggestion  has
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 been  made  that  rupee  one  ver  torne
 be  given  to  the  mill-owner.  But  where
 there  is  loss,  why  should  Government
 pay  to  the  mill-owners  this  amount?
 I  do  not  know  why  the  Government
 has  taken  this  step  to  pay  them.  So,
 in  this  context  I  suggest  that  a  national
 sugar  policy  should  be  declared  by  the
 Government  and  if  required,  sugar  in.
 dustry  should  be  nationalised  so  that.  .

 4.0  brs.

 (Mr.  Speaker  in  the  Chair]

 MR.  SPEAKER:  You  will  continue
 later  after  the  privilege  matter  is  over

 4.02  hrs.
 MOTION  RE.  THIRD  REPORT  OF

 THE  COMMITTEE  OF  PRIVILEGES
 —Contd.

 MR.  SPEAKER:  Now  we  take  up
 further  consideration  of  the  privilege
 matter.

 SHRI  JYOTI2\OY  BOSU  (Dia-
 mond  Harbour):  I  gave  notice  of  a
 privilege  motion  against  Mr.  Stephen.
 You  were  not  in  the  Chair.

 MR.  SPEAKER:  I  have  called  for  his
 comments.  Mr.  Govindan  Nair.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  I  am  on  a  point  of  orcer.
 That  is  with  regard  to  this  motion.

 I  think  we  are  departing  from  the
 practice  that  hag  been  in  vogue  in  the
 House  of  Commons  and  even  in  this
 House  to  a  certain  extent.  Therefore,
 I  am  drawing  your  king  attention  to
 it.  After  the  consideration  motion  is
 adopted,  the  first  thing  or  the  House
 to  do  is  to  hear  the  alleged  orfender
 or  contemner  and  then  alone  the  House
 can  go  into  the  substance  of  the  matter.
 That  is  not  being  done.  The  Chair's
 duty  is  to  call  upon  the  alleged  con-
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 temner  or  the  offender  to  first  make
 the  submission  and  in  the  light  of  the
 Submission,  the  House  can  go  into  a
 meaningful  discussion  of  the  substance
 ot  the  matter.

 Then  again,  Mr.  Speaker,  the
 Practice  that  is  in  vogue  in  the
 House  of  Commong  and  which  has
 been  followed  in  this  House  in  the
 case  of  Mr.  Mudgal  is  that  after  the
 motion  was  made  and  the  aileged
 offender  had  made  the  submission,
 the  alleged  offender  was  asked  to
 withdraw  from  the  House  so  that  in
 the  absence  of  the  person  affected  a
 proper  discussion  could  take  place.
 Therefore,  it  would  be  my  submission
 to  you  that  you  should  call  upon  Mrs
 Gandhi  to  make  her  submission  in  this
 regard.....

 AN  HON.  MEMBER:  Why  not  the
 other  two?

 SHRI  SHYAMNANDAN  MISHRA:
 Yes,  and  the  other  two  also.  Now  she
 happens  to  be  in  the  House.  I  came  to
 learn  that  she  would  be  making  her
 submission  at  3  O’clock  and  therefore,
 I  wanted  to  draw  attention  to  the
 practice  in  this  regard.  So  you  should
 call  upon  her  to  make  the  submission
 and  also  the  others,  I  think  their  atten.
 dance  should  also  be  ordered.  Then
 the  affected  persons  should  be  asked
 to  withdraw  from  the  House  when  the
 House  goes  into  a  full  consideration  of
 this.  Then,  in  the  light  of  those  sub-
 missions,  the  House  can  proceed  to  dis-
 cusg  the  matter.  That  is  my  sub-
 mission.  You  should  follow  the
 practice.  If  you  want,  J  can  refer  to
 the  procedure  in  the  Lok  Sabha  in.
 395l  as  it  was  followed  then  in  the
 Mudgal’s  case.  The  same  _  practice
 should  be  adopted.


